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Astronomical Observatory ia Andhra 
Pradesh

•108* Shri D. K. Knntc:
Shri H. P. Chatterjee:
Shri S. C Samanta:
Shri Yashpal Singh;

Will the Minister of Edaoatlon be 
pleased to state:

(a) when the most modem astrono
mical Observatory named the 
Nizamaiah Observatory in Andhra 
Pradesh Is going to be set up;

Cb) its specialities and how it com
pares with the existing observatories 
in Egypt and Japan;

(c) whether it is a joint Indo- 
American venture; and

(d) if so, how the expenses will be 
shared by U.S.A. and India?

The MliiMer of State ta the Minis- 
try el EOMritaa <Shii Bhagwat Jha
Asad): (a) and (b). The Nizamaiah 
Observatory has been in existence 
since 1908; it was transferred to the 
Osmania University in 1919. It is 
being developed on modem lines. A 
new 48-inch reflector with Newtonian 
Cassegrain and Coude foci is being 
added to the Observatory. It is like
ly to be installed by the end of 
1987 and when it comes into operation 
it would have the distinction of being 
the largest telescope of its kind in 
South-east Asia.

(c) and <d). An Allocation of 
$2,10,000 was made available under

tile Indian Wheat Loan Educational 
Exchange Programme tor the procure
ment of the 48-inch Telescope and 
other connected precision equipment. 
U.S. authorities have also been pro
viding services ot experts and engi
neers in connection with the installa
tion ot the telescope.

The expenditure on the construc
tion ot buildings for the observatory 
and other ancillary equipment is net 
by the Osmania University. The Uni
versity Grants Commission hss ap
proved grants of Rs. 23,14,000 being 
made available to the Osmania 
University for the purpose.

High Court Judges

*1084. 8hri Shri Chand Gael: Will 
the Minister of Home Matos be pleas
ed to state:

(a) whether the Law Commission 
in its report had recommended that 
one third of the Judges of the various 
High Courts in the country should be 
recruited from outside the State?

(b) whether the recommendation 
has been implemented; and

(c) if so, the number of the Judges 
m each High Court who have been 
recruited from outside the State?

The Minister of Bosse Affairs (Shri 
Y. B. Chavaa): (a) It was the States 
Reorganisation Commission and not 
the Law Commission which recom
mended that one-third the number of 
Judges in a High Court should be rec
ruited from outside the State.

(b) The recommendation has not 
been implemented fully so far. To 
implement the recommendation, Gov
ernment considered it necessary to 
prepare panels, in consultation with 
the Chief Justice of India, of persons 
from the Bar and the Judicial Service 
of each State considered suitable for 
appointment as High Court Judges so 
that whenever the need for an outside 
appointment arose, names from the 
Panels could be suggested to the




